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1.. Govtr, of NCI" of Delhi
thi~OL!gh its Ckiief Seci'etai'y
5,. Sl'iam Nat i'l iiarg
Delhi.

'2 . D i r e c t: o i" o f E d u c a I: i o n
Di rector-ate of Edu cat i on
Bovt. o f NOT of Ihelhi
5, Sham Natfi Marg
Oe? 1 hi i ..

3,. Dy , Director of Erlucation
South West Distt.,
New Delhi ,.

4,. Rrincipai
G o y t C o £ d u c a t i o n S i" . 3 e c o ri d a r y 3 c h o o 1
■Jfiat i kra
New Delhi - 423. . .. Kes|;;'Onderi ts
(By Advocate; Sfiri. George Paracken)

By Sl'ianker RajUj, MCJ);

1-1 e a r d t h e jr a r 1; 1. e s

2,. Applicant,, a retiree,, has sought medical

reimbu rsement claim to tfie tune of Rs „ 1,, 64 ,, 830/- along

with interest-

I

3 „ Res p o n d e n t s G o v t,. o f N C T o f D e 1, li i „ y

notif icatiori dated 26„9„1997 framed a Scheme for

p r o v i. d i n g rn e d i c a 1 f a c i 111 i >3 s t o t hi e

pensionors,/employees of Dell'ii Government and in Clause

:2 t h e following p r o v i s i o n h a s b e e n j;) r o v i d e d ;



1

-7

V

b i rI ce 11'16': c I'lein e wa s rii a de ef f ec t i v e f to n •
14 , / but a .1.1 the employees could not get Healtti
Oaf OS fji ) Lrici.t. oa.tscj tlie employeiesi nicry b'le trssated a
e 1 i g i b 1 e u i" i i 'l g t he pje r I od f r-om .J 4.. 97 to t: 11e 'date
ttiey get their- heal t:h--cards , "

V
■d _ A j:> r.) 1.1 c a n t, w h o h a s n o t h 6!' 0 i'l a# member cf

tlie Scheme, the benefit of ttie Sctieme suhmiitted in

idarch, to00 as he undei-went ui:>on tieart surgery,, foi-

o li 1 c: f-i f'l e has i ri c u i-1- e d a n a m o u r i 't o -f R s , 1, f. 4 , 83 0- „ T i'l e;

c; .1 a i 171 o t t l*i e a is p .1 i c a n t o a s;. r e.j e c t e d o n .5 „ 5 200.1 o n

the ground that he has not submitted his bills within

c. ( ! f oe moii i i... I IS t'rorn the date ot compietion of treatment

as per medical attendance Rules, Vide Annexu re--A2.

t fie c 1 ai. iTi o f t lis; ap)js 1 ican t wias again i -e.1 ec"ted by the

resiU'Dnden-ts on 2 „ 7.,200.1 on t.he ground that as lie has

dejsos I ted Rs.. 2400/— ■ —• . " on 14 .,9..2000 and

medical. facility c:.:a.rd was issued on 27.9,. 2000, he is

not e n t i 11 e d t o r m e rl i c a i s c h o m e !:> e f o r 6; .1,4 ., 9 ., 2 0 0 0 . The

contention of the applicant is tliat he became a member

o -f t |-i e 3 c h e 111 e "f i- o in t li e y e a i'- .;L 997 a. s li e d e p o s i t e t li e

requisite contribution of Rs..2400/- from the year .1997

in the year 2000, which had been accepted by the

respondents on 15 „ 9.,2000., As such in 'xiew of Clause 2

o-f t he a f o r-ss;a i d 3c heme ,, lie has become e 1 i g i b 1 e u n de r

the Scheme from the date of its operation as such his

c; 1 a i iTi c a n n o t b e r e .1 e c "t e d a n cl 1 s e n t i 11 e ■: :i f o r iu e i n g

accord of med i ca 1 re i mbu rsenien t,

3" On the o'ther hand, learned '."ounsel lor

respondents stated that he had luecome a iiiernber of the

Scheme only from 14.9..2000 after he liacl deposited his

con t r I ou t J. on on 1.4,. 9 ,,2000 and the Sc:henie under which

h e. b e c a m e e 1 i g i b 1 e o n 1 y f r o rn 14 ., 9 ., 2 00 0 ,, li e c: a n ri o t !r e

allowed medical reirri!;)!..!rsement prior 'to tliis date of

any treatment and expenses incurred by him. It is



aJ.so stated that the clalrfi is not niaintainabJ e as he

iias not submitted tlie bills within three rnontiis from

the date of compl.etion of tiie treatment as per tiie

medical attendant rules. i earned counsel for-

respondents also states that claim of tfie applicant

does not come within tl'ie ambit of Clause 2 of tbie

Schenie,

6,. T have considered the rival contentions of

bo'th the pai'-tiesi and per-used -the mates-ia 1 on reicord..

In view of the specific averment made by the applicant

that: he fiad deposited the entire contribution w.esf ..

1.. 4.. 1997 till 2000 and t!-iis has been accepted by the

respondents, he is deemed to be a member of the Scheme

w,. e., f.. i. 4.,1997 as pei- Clause 2 of ttie aforesaid

Sc heme^ wou 1 d be mu tat i s mu tan cJ i s app 1 i es to h i s case

as well,,

7,. Having regard to the rival contentions of

the parties and in view of the specific averment of

the applicant, this OA is disposed of with direction

to the applicant to make a self contained

representation, incorporating his pleas^regarding his
claim and amenability to the Scheme dated 26.,9., 1997

within two weeks from the date of receipt of a copy of

this order, before the competent: authority and

r e s p o n d e n t s s h a 11 c o n s i d e r t h e s a m e an d p a s s a

detailed and speaking order to the applicant within

e i g I'lt wee ks f r om t he date of rece ipt of a se 1 f

contained representation from the app1icant„

d „ The 0A i s cl i sposed of acco r-d i n g 1 y „ No
<

costs,, S-Rlf
(Shanker Raju)

/rao/ Member(j)


